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Decision of Ministry of Fiunance re-
garding proposal of revision of
Pay scales of Employeeg of
Dandakarnaya Project

9884 SHRI ANADI CHARAN DAS:
Will the Mimster of FINANCE be
pleased to state

(a) whether the prcporal (f the De-
partment of Rehabilitation to revise
the pay scales of various categories
of technical employevs of Dandakar-
naya Project 1s lying 1in Fis Ministry
tur final decision; and

(b) 1t so, at what stagje and when
the decision is hkely to be taken in this
regard?

THE MINISTER OF STATE IN
THE MINIST'Y OF FINANCE
(SHRI K. R. GANESH, a) g b}
The proposal 1s under consid > ation
in the Min'stry and everv ofiort is
being made for the early notificotian
of the revised scales in the (asette of
India Extraordinary

Indian participation in Foreign Com-
panies engaged in Export

9885. SHRI SHASHI BHUSHAN:
SHRI MADHU LIMAYE:

Will the Minister of FINANCE
be pleased to staie to what extent,
according to the guidelines issued
under the Foreign Exchange Regula-
tion Act, Indian shareholding shall be
required for the foreign companies,
operating in India, exporting more
than 50 per cent but less than 100 per
cent of their production?

THE MINISTER OF FINANCE
{SHRI YASHWANTRAO CHAVAN)

According to the guidelines for the
administration of Section 28 of
Fareign Exchange Regulation Act,
1973, 1n the case of companies hav-
ing exports ranging between 60 per
cent and less than 100 per cent of
their total production, Indian parti-
cipation will be as under:—

(1) The branches of foreign com-
panles will be required to
convert themselves, within a
specified period, into Indian
eompanies with Indian parti-
cipatton being not less than
24 per cent of equity of the
company

(1) Indian companleg huving more
than 74 per cent foreign
sharchnlding will e reguired
to mcrease, within a spcei-
fied period, Indian participa-
tion to not less than 26 per
cent of the equity of the
company.

Companies, having exports of more
than 50 per cent but less than 60 per
cent of their production, will be re-
quired to have Indian participation
as under —

(a) Companics engaged in *he

protuctior of sitems speci-
fie.! 1n Appeindix T of the

Industiial 1 icensing Poii-
Cy. 1973 or in ter plan-

tations or 1% activ ties
wiich ne.d sophisiacated
techno ogy . From
264, to
60",.
(b) O her . 697

Fall in Foreign Investment

9886 SHR! CHANDRA SHEKHAR
SINGH:
SHRIMATI SAVITR1
SHYAM:

Will the Mmmster of
be pleased to state:

(a) whether there has been a big
fall in foreign investment in India
ifrom Rs 126 million in 1971-72 to Rs.
9 mitlion in the first six months of
1972-73;

(b) if so, the reasons therefor;

(e) whether the foreign investment
was of the order of Rs. 145 million
in 1970-71; and

FINANCE





